
%

CENTRAL ADMINISTRATIVE TRIBUNAL* JABALPUR BENCH#
CIRCUIT COURT SITTING AT BILASPUR

O rig ina l A pp lication  No . 114/2005

B ila sp u r , t h i s  the 3rd day of February, 2005

Hon’b le  Mr. M.P. Singh/ Vice Chairman 
Hon*ble Mr. Madan Mohan/ J u d ic ia l  Member

Smt. Urmila Meshram
W/o of Late V it th a l  Khokulu Meshram 
Aged about 39 years#
R esident o f ;  Ward N o.12,
Budhwari Para/ Dongargarh applicant
D i s t r i c t  : Rajnandgaon(CG) APPLICANT

(By Advocate -  Shri B.P.Rao and Shri K.R.Nair)

VERSUS

1. Union o f  India ,
Through; The General Manager,
South East Central Railway#
B ilaspur Zone, G.M .Office,
PC B ilaspur  
D i s t r i c t  Bilaspur(CG).

2 . The D iv is io n a l  Railway Manager,
Sout East Central Railway,
Nagpur D iv is io n ,  Nagpur

3. The D iv is io n a l  Personnel O ff ice r ,
South East Central Railway,
Nagpur D iv is io n ,  Nagpur

4 .  The D iv is io n a l  F in a n c ia l Manager,
South East Central Railway,
Nagpur D iv is io n ,  Nagpur RESPONDENTS

' O R D E R  (ORAL)

By M.P. Sinah/ Vice Chairman -

By f i l i n g  t h i s  O rig ina l A pp lica tion , the ap plicant

has sought the fo llo w in g  main r e l i e f s

1.0 1  ......... to  pas a d ir e c t io n  to  the Respondents
to * d isp o se  the A pplicants' l a t e s t  rep resen ta t io n s  
dated 9 . 1 1 .2004 (Annexure A-7) at the e a r l i e s t ,  
in to  account the Judgement and Decree passed  ^y the  
Hon'ble A dditional D i s t r i c t  Judge, Gondia in^^the 
Regular C iv i l  Appeal No.48^^2003 on 9 .9 .2 0 0 4 .

2 ,  The b r ie f  fa c t s  o f  the case  are th a t  the a p p lica n t's

husband was working with the respondent-railw ays a t  
D o n g a r g a r h d i e d  in  harness leav ing  behind h is  w ife  and

three children. The payment o f  a l l  the r e t t a i l  dues to  the 

applicant i . e .  the w ife  of l a t e  V.K.Meshram,deceased Govt.

, servan t have not been there  was a d isp u te  about
1 ,  th e  l e g a l  h e ir s  of the deceased GoVernment servan t. Another
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lady# who claimed to  be the l e g a l l y  wedded w ife  had f i l e d  a 

ca se  in  the D i s t r i c t  Court a t  Bhandara and Gondia. According 

to  the learned counsel for the ap p lican t/ the d e c is io n  of the  

D i s t r i c t  Court has been g iven  in  the favour of the p resen t  

a p p lica n t  and she has thus become e n t i t l e d  fo r  r e c e ip t  of  

a l l  r e t i r a l  dues of the deceased Government serv a n t.  In 

t h i s  connection# she has submitted a re p r ese n ta t io n  to  the 

respondents on 9«11.2004 which i s  s t i l l  pending with the 

responden ts . In th is .  O riginal Applicationj. the ap p lican t  

has on ly  sought a d ir e c t io n  to  respondents to  con sid er  her 

re p r ese n ta t io n  dated 9 e l l . 2004,

3. Accordingly# we d ir e c t  the respondents n o s ,2 & 3

to  con sid er  the rep resen ta tion  o f  the a p p lica n t  dated

9 ,1 1 ,2 0 0 4  and take a d e c is io n  by p assin g  a d e ta i le d  speaking  

and reasoned order w ith in  a p e iio d  o f  three months ffom the  

d a te  o f  r e c e ip t  o f  a copy o f  th is  order. The learned counsel

f o r  the ap p lican t i s  a lso  d ir e c te d  to  send a copy of th is
i

order as w e ll  as the copy of the O.A. to  the respondents
I

im m ediately,

^ • In the r e s u l t /  the O.A. i s  d isposed  o f  a t  the

adm ission stage i t s e l f  with the above d ir e c t io n s .

I

(Madan Mohan) (M ^^ngV if-
J u d ic ia l  Member Vice Chairman

rk v .


